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CENTRAL 	JVJJ J~,  T' AD ISTRATIVE TRIBUNAL 
GUV)MATI BENCH: 

ORDER SHEET 

Or,ig nal ..,ppiecati jn  Nj:  

Mise , ~ Petition No :  

Cobtempt Petition 
evv 

-APIPI I~ cants' 

ReMhdants ; - LA 

.4 vil; C 	for the Applecants : - 

cill,ate for th6 ResPondants:- 

U11" 

raer o 	e 

I 
1 3.6.2003 

f 

t7l" C, F. 

)r 	R~ S" '~ 	POSIte, 

V),  
Date I 

mb 

4.7 '...2-003 

mb 

W6 	 29*8*03 

SS  

lm 

Heard *s. m. Das, learned counsel 
Ifor the applicant. 

~ ssue notice to s haN cause as to 
ywhy the application shall not be admitted.: 

List again On 4.7.2003 for admiss. 
I 
 i- 

on, 

Vice-Chairman 

Put up again on 	8.8.2003 to enable 
)Ahe respondents to file reply, 	if a'ny.' ~ 

Vice-Chairman - 

On the prayer of learned counsel 
for the parties case is adjourned *  to 
5,9,03 for orders* 

Vice-Chairman 
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8.8.2003 	Respondents h3ve already filed 

AV-1-2-S 
Alo ~ I -C4 /wo )Q~4~ X16, 	 written statement. The application is 

admitted. No-fr6sh hbtice,,ne6d t.0' be 
issued.'List again on 12.8.2003 for Did - 4~&Wo 4, 
hearing4 

-Chairman Vice 

0 	mb 

	

12.8.2003 	Prayer ha, s, been made by AAiss U. ~A_I"  Ile 	_ttLv, -at 	 . i W 	
Das- 1,barned counsel on beha,l'L of thm 

Wxs, M. Das, learned counsel for the 
a  Uc Antt ,.-ffor adjo 	-F the case. ppI 	 urnment o- 

The case is accordinoly adiourned. Put 

up aga in on 29.~8.2003 f or hearing. 

0 27 
Vice-Chairman' 

mb 
L1013 , -c-, 

	

5.9,2003 	On t h e pra.  ye  r of Mr. A.K. Choudh- 

ury, learned Addl. C.G.S.C. for the 

respondents the case is adjourned. List 

-on 12.9.2003 for hearing. 

Vice-Chaikman 

m b 
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1 12.9-2003 1 present: The Hon'ble mr-KOV.Prahaladan 

Administrative.member* 

The case is adjourned,and listed 

Ion 19.9.2003 again for hbaring. 

bb 

19.9.2 003 ~ 	Heard counseling for the parties.' 
I Hearing concluded, judgment delivered 

in open Court, kept in separate 

sheets. 

Isposed of in The application is,  d 

terms of.the order. No costs. XIF, 
I  11d,  4. 

Member l  
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWABATI BENCH 

O*A-/=,%4'No. 	1'., 1 118 of 2003. 

DATE OF DECISION 19.9.2003. 

Md-Joynaj.)~-~q(J~rj ... 	 qT(S)* 

Mrs.M.Das 	 ADVOCATE FOR THE 0 . 0 0 0 . . . . 

APPLICANT(S).. 

"VERSUS- 

Union of India & others. ... ...,,,,....RESPONDENr(s) 

Mr.A.K.Chaudhuri, 	Addl.C.G.S.C. FOR THE 0 OADVOCATE 

RESPONDENT(S). 

,f H~ S HOW BLE MR* 	K. V. PRAHALADAN, ADDITNTSTRATIVE MEMBER. 

T~ hE 
! 

HONIBLE 

i Tribether Reporters of local papers may be allowed to see the 
judgment 	? 

2&,: To be referred to the Reporter or not? 

13. 1  l! Whether their Lordships wish to see the fair copy of the 
Judgment ? 

4.1 ,  Whether the judgment is to be circulatcd to the other Benches 

Judgment delivered by Hon'ble Member (A). 



CENTRAL ADMINISTRATIVE TRIBUNAL t  GUWAHATI BENCH. 

original Application No.118 of 2003. 

The Date of order 	This the 19th Day of September, 2003. 

THE HONIBLE MR. K.N7.PRAHALADAN, ADMINISTRATIVE MEMBER. 

Md. Joynal Abedin 
S/o Late Saman Ali 
Post Man, Rajapara Sub Post office 
Main Post Office, Goalpara 
Dist: Goalpara, Assam. 	 . . . . Applicant. 

By Advocate Mrs,M.Das. 

Versus - 

The Union of India. 
Represented by the Secretary 
to the Government of India 
Department of Posts 
New Delhi. 

Chief Post Master General 
Assam Circle, Meghdoot Bhawan 
Panb`azar, Guwahati-l. 

Superintendent of Post offices 
Goalpara Division 
Dhubri. 

4.'.Inspector Cum Assistant 
Superintendent of Post offices 
Goalpara Sub-Division? 
Goalpara. 

By Mr.A.K.Chaudhuri, Addl.C.G.S.C. 

0 R D E R 

. . . . Respondents., 

I 	 K.V.PRAHAL -ADAN, MEMBER(ADMN.): 

The application has been filed disputing the 

retirement on 30.9. 
1 

2003. The applicant claims that his 

retirement is on 5.4.2009. 

The applicant, after successful training, was 

alloted to the post of Postman at Matia post office under 

the Goalpara Sub-Division vide order dated 8.9.1973. The 

applicant . joined the said post on 18.9.1973. Vide order 

no.A-1/CP dated 3.5.1975 the Inspector of post offices, 

Goalpara Sub-Division directed. the applicant to fill up the 
0 

declaration form enclosed with the letter and to furnish 

the particulars of him including the school certificate. As 

Contd./2 
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per school certificate the applicant's date of birth was 

4.4.1949. The applicant further stated that at the time of 

appointment also he submitted his age certificate showing 

his date of birth 4.4.1949. On 15.2.1994 the applicant came 

across his GPF Final Withdrawal sanction wherein his date 

of superannuation was shown as 30.9.2003. Thereafter the 

applicant submitted a representation dated 25.2.1994 before 

the Superintendent of Posts, Goalpara Division, Dhubri 

requesting for correction of his date of birth. So far no 

reply seems to have been given by the respondents. Then the 

applicant received a letter dated 6.2.2003 issued by the 

Superintendent of Post Offices, Goalpara Division asking 

him to fill up his retirement claims, since his is retiring 

on 30.9.2003. 

The respondents, in the written statement denied 

and disputed the claims of the applicant. In the written 

statement the respondents claimed that in the Service Book 

the date of birth of the applicant wa.s . shown as Sr~. 

which was attested by the Govt. servant himself. The 

respondents said that the retirement should be ba-sed on the 

entry made in the Service Book si .gned by the applicant and 

the appointing authority on 21.12.1974. The applicant 

denied signing the Service Book. It was not his signature,, 

he claimed. In the written statement the respondents denied 

that they had received any application for correction of 

date of birth as claimed by the applicant. 

1 have heard Mrs. M. Das, learned counsel for the 

applicant and also Mr..A.K.Chaudhuri, learned Addl.C.G.S.C. 

for the respondents at length. 

As per the existing rules in case of any dispute 

or change of date of birth, . the final evidence may be 

school certificate, municipal certificate as well as the 

records in the Service Book. If the date of birth in the 

Service Book is to be corrected, that can be done by Head 

Contd./3 
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of Department only if the same is a clerical error. 

5. 	After hearing both the sides, I am of the view 

that ends of justice will be met if a thorough enquiry is -

conducted at the level 'of Post Master General to f ind out 

the exact date of birth of , the applicant and also to 

enquire into the entries in the Service Book as disputed by 

the applicant. Accordingly, the respondents are directed to 

make a thorough enquiry at Post Master General level as to 

the  correct date of birth of the applicant and also the 

veracity and genuineness of entries made in the Service 

Book, providing the applicant due opportunity to defend his 

case. Since the respondents claims that the applicant is 

retiring on 30.9.2003, the enquiry should be completed 

expeditiously with the maximum speed i.e. within a period 

of one month from the date of receipt of the order. If the 

applicant is aggrieved with the outcome of the enquiry, he 

may approach the appropriate forum. 

Subject to the observations made above, the 

application stands disposed of. There shall, however, be no 

order as to costs. 

K.V.PRAHALADAN 
ADMINISTRATIVE MEMBER 

bb 



BEFORE THE CENrRAL ADMINISrRATIVE TRIBUNAL 
GUWkWTI BENCH 
'AT GUWAHATI* 

O.A*No o  /2003 

Md. Joynal Abedin Applicant 

The Union of India 	Ora*' 	0 Respondentso, 

LIST OF DATES* 

ANNE=RES CONrEWrS ME NOS*  

1* 1 Order dt* ~8*903 of allot- If —)2, ment  to the post of Post 
*a,stev, AY~ra-/ 

2 11 L4,ter 3#5*75 issued in 
respect submission docu- 

ments, and particular*  

III Birth Certificate dto.. 
21*-5*75 issued by the 
school. 

4* IV* Confirmation letter dto 
25 o 6*76,* 

50 vo  Representation dto 
25*2.94 requesting to 

correct the date of 

birth* 

Filed by,  

Advooate 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL::GAUHATI BENCH 
AT GU14AHATI. 

O*A* No* 	___/2003 

-BETWEEN- 

Md. Joynal Abedin, 

Son of Late Saman Ali, 

Post Man, Rajapara Sub Post Office, 

Main Post Office - Goalpara, 

Dist.'Goal ara,,Assam. lit 	 p 

Applicant. 
1? 

-VRS- 

1. The Union of India, represented by 

the Secretary'to the Govtof India, 

Posts Department*, New Delhi, 

2, chief Post Master General, Assam 

Circle' Meghdoot Bhavan, Panbazar, 

Guwahati-1. 

3# superintendent of Post offices, 

Goalpara Division,'Dhubri. 

4. Inspector Cum Assstt. Superintendent 

of Post Offices, Goalpara Sub-

Division" Goalpara. 

Respondents., 

1. PARTICULARS OF THE (RDER AGAINST WHICH ILHIS APPLICATION 
IS MADE 

7he present application is not against any specific 

order but against l tlae letter dated 6.2.03 issued by the 

Superintendent of Post Offices.. Goalpiara. Division, rhubri 

addressed to S*D*I.,/A.S.P.0s, Goalpara with a copy to the 

applicant, contained therein the retirement of the applicant 

Contd*#t*92 
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as on 30*9.2003 and to submit pension papers accordingly. 

The application is being preferred for a direction to the 

respondents that the date of birth on 4.4.49 as per birth 

certificate submitted at the time of entering in service 

should be acted . upon and for Vasing the Govt. decision 

-003, which accordingly to this effect retiring him on 30.9*4 

to the applicant is more than six years before his actual 

date of superannuation. 

2, 	JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter in 

respect of which the application is made is within the 

jurisdiction of this Hon thle Tribunal* 

3* 	LIMITATION 

The applicant further declares that the application 

is within -the limitation period prescribed under section 21 

-of the Administrative Tribunal Act, 1985. 

4. 	FACTS OF THE CASE  ­ 

4.1. 	That the applicant is a citizen of India and is a 

permanent resident of Goalpara in the district of Goalpara, 

Assam. AS such he is entitled to all the rights, pw tection 

and privileges guarantted to a citizen of India under the 

Constitution of India and the laws for the time being in force. 

That after being appointed and on successful 

completion of training the applicant was alloted to the 

post of Postman at Matiorf  Post Office, under the Goalpara 

Sub-Division vide an order dated 8.9.73 under Oemo ,  No.B.2/ 

Postman. Thereafter the applicant joined in hi s service 

as Postman at Mati=.,Post Office on 18.9.73. 

Contd****3 
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A copy of thesaid order dated &8.9.73 

is annexed herewith and marked as 

Annexure-1. 

	

4.3. 	That vide letter dated 3.5.75 under No.A-1/CP, the 

Inspector of Post Offices, Goalpara Sub-Division directing 

the applicant to fill up the declaration f orin enclosed 

with the letter and to furnish the particulars of the.applicant 

including the school certificate. The applicant accordingly 

furnished duly filled up declaration form and other particulars 

including the age certificate. Further he declared his date 

of birkh in the form as on 4.4.49 and as a proof he submitted 

his age certificate dated 21.5.75 issued by the Headmaster 

Lengtisinga Govt. Aided M.E. School, Goalpara District. 

It is to be mentioned here that at the time of 

appointment also the applicant submitted his age certificate 

decanUng declariM as. his date of birth on 4.4.49. 

Copies of the letter dated 3.5.75 issued 

by the Inspector of Post Offices and the 

Birth Certificate dated 21-5.75 are enclosed 

herewith and marked as Annexures-II and 

III respectively. 

	

4.4. 	That thereafter, the Inspector of Post Offices, 

Goalpara sub-Division vide order dated 25.6.76 under "emo 

No.B-1/Staff/76-77 confirmed the services of the three officials 

including the applicant intheir respective posts. 

A copy of the said confirmation order 

dated 25.6.76 is enclosed herewith and 

marked as Annexure-IV. 

Contd.0*0*4 
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4.5. 	That long after the services of the applicant as 

Postman, )ihe sudd.enly on 15*2.94 came accross with the -GPF 

It 

(General Provident Fund) Final Withdrawal section,memo wherein 

it was shown the date of superannuation of the applicant as 

on 30*9.2003. In fact as per the school certificate which was 

submitted by the applicant at, the time of 'initial appointment 

as well as confirmation of his services his date of birth 

was 4.4.49 and he is to ifetire on 5.4.2009 instead of 30,*4.2003,'. 

4*6. 	That, thereafter he immediately made anl application 

dated 25-2.94 before the'Superintendent of Posts., Goalpara 

Division, Dhubri , requesting to correct the date of'birth 

ca~e as in accordance with the age certifi 	submitted when 

rt~  the applicant entered in his service. Further he requested 

0 

correct the same if any,mistake in the Service Book. 
04 

A copy of the application dated 25.2.94.is 

annexed herewith afid marked as Annexure-V. 

4*7. 	That the applicant begs to state that till 'now no 

reply whatsoever from the authority has been received by 

him in pursuance of his above application for correcting the 

date of birth. He, however, enquired the matter with the 

office of Asstt. Superintendent qf Post Offices, Goalpara 

Div ision, Goalpara and well confimed of his d ate of birth 

as 4,4.49 as per recbrds available in the office. He also 

enquired the matter in the office of the Respondent No.3 

and wanted to - ascertain his date of birth in his Service Boo7k 

But he wag not allowed to see the Service Boolk. In this case, 

it is also to be stated here that at the time of opening of 

the Service-Book neither the signature or speciL;i ~c signature 

Contd.....5 
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have been taken from the applicant nor he was allowed to 

see the service Book. 

4*8* 	That the applicant begs to state that he was 

shocked and surprised to receive a letter dated 6.2,2003 

under No-02/joynal Abedin, issued by,the Respondent NO-3, 

directing him to submit the pension papers saying that he is 

due to retire on superannuation w.e.f. 30.9.03(A/N). The said 

letter was issued without disposing of the represent~ tion 

dated 25.2.94 made by the applicant. 

A copy of the above letter dt. 6.2.03 is 

annexed herewith and marked as Annexure-VI. 

4*9* 	That the applicant respectfully begs to state that 

the Head d?f the Office should record the date of birth 

in the Service Book of a NOn-Gazetted Government servant on 

his initial appointment with reference to the Y'atriculation 

or equivalent certificate and shall also record -a remark to 

this effect in the Service Book. But in the case of applicant 

che authority did not record his date of birth in his Service 

Book correctly on the basis of School certificate although 

that was submitted two times.; one at the time of appointment 

and subsequently at the time of confirmation of his service. 

4.10. 	That the applicant begs to state that the provisions 

Of S.R. 8(c), contemplates that'if there is any dispute 

regarding the date of birth recorded in the Service Boo ~. and 

there is some prima-facie evidence, the competent authority 

should hold an enquiry in a matter for a decision and in such 

an enquiry the principles of natural justice should be followed. 

If the authority is satisfied after enquiry that the recorded 

Contd....6 



Vt. 

	
.1 . 

0 

- 6 - 

date of birth in Service Book was incorrect, the authority 

May alter/correct thedate of birth. In the instant case, 

the authority totally ignored the. kiles and Provision of Law. 

Further, the application dated 25. ~ .94 for correction of age 

made by the applicant was made lwithin reasonable time after 

joiningIn service as and when-he came to know the incorrect 

recording of date of birth in Service Book. But the authority 

not even care * to follow the. administrative rule and to dispose 

of thesaid application. 

4*11* 	That the applicant respectfully begs to state that 

the retirement age of the Govt. servant shall be determined 

A th ref erence to the d ate - of birth declared by the Govt. 

servant at the time of appointment and accepted by the appro-

priate authority on production as far as possible, of confir- 
I matory documents documentary evidence such as High School 

or . Higher Secondary or Secondary School certificate or 

extracts from Birth Register* As per school certificate the 

date of birth of the applicant'was -  4.4-49 and is to retire 

on 5.4.2009 instead of 30 -.9.2003. 7hus, thereby the authority 

wrongly determined the retirement age of the applicant by 

fixing the date of retirement as on 30.9.2003, 

4.12* 	that in view of the facts-and cikcwastances s 
. 
tated 

above the -Govt. decision to the effect retiring the applicant 

on 30.9.03 reflected in impugned letter dt, 6.2.2003 is, 

liable to be quashed and the applicant is entitled to continue 

in his service*and to retire w-'e.f. 5*4.2009. 

4.13. 	That.this,application-,has' been filed bonafide and 

in the interest of justice, 	 0 

Contd.....7 

"V 



~ j 

7 

5. GROUNDS FOR RELIEF WITH LEGAL  PROVISIONS:- 

5.1" 	For that prima facie the action of the respondents ~ __,~ 

more particularly Respondent No.3 in not disposing the re-

presentation dated 25.2.94 made by the applicant and not 

making any inquiry or correcting the age and subsequently 

takes a decision to retire the applicant as on 30.9.2003 

instead of 5*4*2009 is illegal and arbitrary and same is in 

violation of the provisions of A(luinistrative Rules as well as 

law holding in the field. 

5*2o 	For that the entering the date of birth incorrectly 

in the Service Book of the applicant by the authority is 

total non-application of mind which effect seriously in the 

service of the applicant* 

F 5.3. 	or that the applicant having been confirmed in his 

services on 25.6.76 after due submission of school certificate 

of age to the Respondent No.2 should not have been determined 	I 

wrongly his age of retirement w.e.f. 30.9.2003. 	 I 

5*4* 	for that the action of the respnndents so as to 

determination of retirement age of the applicant by ignoring 

the actual date of birth on the basis of school certificate 

declared by the applicant at the time of appointment is not 	0 

in proper and same is against the provisions of Fuhdamental 

Rules * 

5.5. 	For that the applicant has the right, to be established 

with a correct and actual date of birth and the respondents 

have the duty and obligation to act in conf ormity witi -i the 

Contdoo...8 
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provisions of Fundamental Rules and to correct the date 

of bi ~th if any mistake the'rein. 

- For -that the action of the respondent No.3 in not 5.6 

considering the request made in reasonable time by the 

applicant for , correction of the date of birth in Service Book, 

if any, is totai'violati .on of provisions of Fundamental Rules. 

6. 	DETAILS OF REMEDIES  EXHUASTED:_ 

That the applicant states that he has no other 

alternative and efficacious remedy except by way of approaching 

this 'Hon Ible Tribunal - 

7. 	MATTERS NOT PRE-VIOUSLY FILED OR PENDING 
BEFORE A114Y OTHER COURT:- 

7~e'applicant further declares that no other 

application.. 'writ petition or suit in respect,of subject 

I 	 matter of the instant application is filed before any other 

Court or Bench of the Hon$ble Tribunal nor any such application, 

writ petition or suit is pending before any of them. 

8* 	RELIEF SOUGHT- FOR:- 

8.1* TO quash the letter dated 6,2.2003 as well as 

the action of the respondents contained and contemplated 

therein trying to superannuate the applicant w.e.f. 30.9.03. 
r 

8.2. Further mandate/direction to Respondents to 

treat,the applicant's date of retirement to be 5.4.2009 and 

allow the applicant to serve in his post until 5.4.2009 

with all consequential benefit. 

8*3. Pass such other order or'orders as may be 

deemed fit and proper under the facts and circumstances of 

the case. 

0I & * & 1. *9 
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INTERIM ORDER FRAYED  FOR: - 

Pending disposal of the Original Application be 

further pleased todirect the respondent not to disturb 

the applicant and to allow hifn to serve in his post as 

postman* 

PARTICULARS OF THE I.P-O-si- 

J)  I P.C% No. 	9 0 02_ 

Date: 

Payable at Guwahati. 

LIST OF ENCLOSURES:- 

As stated in the Index* 

verification ...... 
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VERIFICATION 

I#  Mdo Joynal Abedin,, Son of late Saman Ali 

St prdsent post man, Rajapara Sub-Bbst Office r  Goalapdra, 

.District - Goalpara, Assam, aged about 51~ years,-do hereby 

solemnly affirm and verify that the statements made in 

paragraphs 4*1, 4.5 *  4.6, 4.7, 4."9.. 4*.10 and 4.11 are true 

to my knowledge, those made in par agraphs 4.2, 4*3, r  4.4 and 

4,8 are*true to my inf-omation derived from records which 

I believe to be true and the rests are my humble submissions 

before this Hon'ble Tribunal and I sign this verification 

on this the 	th day of May, 200 at Guwahati. 

Signatures 
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I 
ANNEXURE —j-' 

OFFICE; 02 -THE INSPECrOR OF POS`r OFFICES, 
GOALPAM!, SUB—DIVISIONo 

Memo.No,e  42/Postman Dated the Sth septa*er 4 1973 

On saccessfor completion of training ble following 
Candidates for Postmen and Village Postmen alloted to this 
Sub-Division will join the following Posts noted against 
them4 

Nam  e ~

l

qf,the candidates 

Shri.jogesh Chandra Barman 

	

	Village Postman #  Chunarl 
EDBO 

shri -loynal Abedin 	 Postman &  MataNS9 0*  

Shri Mayenuddin Sarkar 	Postman s  Mankadhar Soo* 

Consequent to the above orders,, the following orders 
areissued 

On being relieved by Shri Jogesh Chandra Barman &  Shrl 
- Ahar Ali #  candidate Postman &  Offg.at 4.1hunari EDBO as 

Village Postman will--join 'as Postman, Baladmari S*O. 

relleving shrl Dewen Harmuz Ali, Class Iv dandidate. 
offg* as Postman at Baladmarl S*oo 

On relief-Shri Dewan-Harmuz Ali s, will join as Packerman s  
- Baladmari S*O* relieving Shri Jogat Chandra Das,, L/R 

Class IV who-on relief will remain attached to Baladmarl 
S*O* tcUJL further.orders o  
On-being relieved by Shri Jaynal Abedin s  Shri Kulada. 
Mahan Das Class IV candidate o offg as Postman o  Matia S,64, 

will Join as runner s  Matia-Dudnailine relieving shrl Bani ,  
Kanta Rabha A LIR Class IV who on relief will remain attachm 
.:to Matia, S*Ootill further order* 
On being relieved by Shri Xayenuddin sarkar oshri Paresh 

' Chandra . geal t  Class IV candidate, Offg slas Postman s, Manka- ,  
cher s .$*O* will join as runner Lakbipur Jaleswar line 
relieving Shri Slrabuddin Sheikh. runner -Lakhipur- Jales-
war line* 

On relief Shri Sirabuddin sheikh will join as runner s  Sal-
maria South S*O*--relieving Shri Chotelal Garia #  Padcer,#  A14C= 
Rd* 8*0* and.offigerunner Salmara South S*O#Who on relief 

will seek posting order from the Inspector of Post Office= 
Dhabri Sub-Divis'ion'sPhubrie 	 'I 

contd./m4 
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Sd/- 

(A*B*SEN) 

Inspector.of Post Offices 
Goalpara sub--uivisiono  

Copy: ~ issued for information to:- 

The Postmaster s  Tura H*#O* 

2 to 6) The~ Sub-Postmaster j, Matia S*Oo/Mankadhar s  8,0,/Balad. 
marl,,S.*O*/Lakhl r S # o*  and Salmara South S*O* pd 

7to 8) Branch-Postmasters t  Chunari EDBO/JalLeswar E*D*B*O o  
9t0 19) Officials concerned 
20) - Spare* 

Sd/-- 

Inspector of Post Office 
90alpara Sub-Division* 

t~z~ 
I 

A,J vur~ 

S D/ 1~ I O'~> 



Anneomre -II 

INCIM POSTS AND TELEOPAPHS IXF.PAFPMEM 

TO 

Inspector of Post Of fices 	 Sri Joynal Abedin 
Goaloara sub-Dlvision# 	 Po.-jtman #- Chunarl 

Sl,,NOA - 1/CR 	 Dated the Goalpara o  
3,s,75* 

Subt P;,V0A* & Declaration* 

1 	Please till up and sign the enclosed declaration 
id,return the same by regd. post' *  

2. 	Please submit your school Certificate by regd.,., 

post* 

3 * 	-Please furnish the following information bj 
rogdo post. 

Father"s name t 

Residence 

P#O* 

PoS 

District 

Inspector of Post OfficeS 
(;oal ,Vara Div 4  sion o  

0 



0 

— Iq - 

I 

Assam Schedule XLT Part I Torm No. 

"qttSttjg.  m-goa- , AtAd M. 66.,  schoolo 
.,,;,~j~.O.. ,LZNGTISIMGA DIST,'GOALPARA.. 

L~18on/d 	ter of 

	

lertified A.At&W- 	 *U0 
*Ftll 	It 

kI 	ihabitant , . of, .... 	 CM 

School -on 12-' 1 e 	19 4P- - left ,  the 	 ........ . 	
........................................ .... 	 ...................... 

t" t 
	

date', , according to the Ad m-ission . R~giater was 

q 	 days. lie/ ears 	 M0411 II 
. ....... 
	 Iq .  I !" ) 

	

. . 	0~ 	. ......... 	

..... 

y 	.. . ......... (?.A I 
HAD  P^q4;EC)  t1 jo Examination for go was 

Pro'm6ti6n 'to class 

	

due by Iiim have been paid 	vic fees and fines All ,  sums. . 

Upto...15,cr; ki..... I love 

A e 	 ............ ....... tt 
Reasons for leaving C~X'rhoter 

avq~dable change of residence. i) U11 

.7 (iii) Completion of the school course. 

(iv).-Minor reasons; 

'LENG*" 

Dated Lengtisings' 

,The .............. 	
go.I.A 

C  t kided 'p- 

nIV ,&JO 
0 
 N 0 

"3 
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aNNE.KURE  -IV 

ImUm P 	).r.PARrmLm Li,  L 

Office of the, Inspect-or of Post offices 
Goalpara Sub-Division,, 
Goalpar# 783 

X Ono No. 	B/J/Staff/76~47 dated Goalpa- ra 25-6-76 ,  0 

~bllowlnq, officials are h ,-.re-by confirmed against 
the post shown agatnst each on 1.6.76. o:1fj0jats will 
however continae to, %ork where they are at presmt 
worklng4 

Hame 
I 

AGWI Pradip K;Nath,#  
ff'~ Post - man 

Baladmarl 
2* Sri-Jogesh Ch*- Barman 

Off* worXing LakhImpur 

SrI-Joynal Abedin 

Off*work at C.-hunarl 

Post a,--aAHst w, hich con-firmed 

.0'8it Krlshnaj 

LaRhImpur 

Wotk ~4t Chunari 

Sd/-- 

Inspector of Post Offices 
Goalpara sub-Divi.s-ton 

Copy tot- 	
Goalpara -7a3101, 

14, The p *M, 

2* Officials concorn ed Sri joynal Abedin  
3.0 

Inspector of Post offices 
Goalpare., Sttb_D$Vj qjoA, 
Goalpara-783ioi, 

(;0 



 

ANNMWRE Vo 

IN,  

To 

The supdt* of.Posta t  Goalpara, Dvn* Dhubri 
Through the Sub Postmaster *  Rajapara 
Dated fkajapara, the 25th February, 1994,, 

tubs Date of Supernnuation* 

 

Sir *  

With due respect I beg to state you that . according 
to my date of Birth on 444*-49 1 am to retire on 31#3,* ,2007* 
I submitted Original School Certificate when I enterend 
in Postman Cadre* M7 age was 12 years 9 months 8 days on 
12-1-62 as per my school Certificate #  I joined as Postman 

on 19-9-73, But It is seen from the GPF Final Withdrawal 

I Section memo-my date of superannuation has been shown as 
on 30-9-2001 by Dhubri H*O* 

1 g, therefore,, request you kinly to look Into the 
matter-and arrange to correct the same if there Is any 
mistake of my date of Birth in service book* 

And obliged me there by* 

Yours faithfully# 

Sd/- 

Jaynal Abedin 
Postmaster s  Rajapara 

Copy to:- 

Supdto of Posts #  
Goalpara, Division #  
Dhubri,a  

Jaynal Abedin 
Postmaster #  Rajapara, 
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DEPAF&VIENT W  POb"I'S.  INDIA 

From 

'3updt.0:2 P'O!~t~ ():':'.':ict.js 

7b33J! 

To 

Th 	ASPOS 

0 a 6 0 41 0 4 0 	a 0 a 0 0 0 4 a a 0 a 4 0 4 a 16 

Dated at,Dhubri t he 

53 
Pension ~apers of hri 

PO 
N (A 

6ua ,  to, eatire on superannuation w6e# f a 

'following papers/do~"qev~~ ;L-4ULV,  AUndl ~r 6b~ain' and a W:)mi 0 	 71A 

a4d 	e a t ed. qa ,as to reach this off ~Jqe before4s* i,* -a e 	*too 0A., 

0,0 ,  

se t pension forms are enclaseds,. 

rt:.size joint photographs,, 4 	 roe: ~g45600 	
he,~,ght. and - ~Ldenti fication marks. ve;e u slips bearirA 

ress 	 natur4 in ~~ ' il,6;`R—iff-:~r~ecimdn siq 3* v 

.4. 

lt~pio Vinal withdrawal form in duplitate.' 

71, 

	

	 C in duplicate(to be signed"over 
tzev-.nue Stamp) ,, 

8 	 V.:'OfAnation for UCP(4- 
9 	 j;v-Co mi, uni cation of pension. 

A Vominaiion for Pension. 

Enrlo-, t- 	&e;p stated. 

Isupdt.of Post Offices 
Goelpara Vivn. ,  P~ubri 

COL  to 
ie will forward 7VOT I ii6stmaster.Dhubri/KOrMJMr 

Q3e jvi 4 J69k/Provisional,L.P.C./~ onatiiry responsibility 
El of 	f f 	 reach by thts,':'' GG rtili,catq 	 t 

S.-~ 0  0 O :f  64 0j:Uce  WO 	4*6*4* 	

* 4  .~ e, L ~~ tz-~-*  . . % " , - ~ =440 
inj-~onnatiozls 

Supdt*of - - 
(;oalpara Divn.- LA-mbri. 

I ! 
	- 
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IN THE CEN -RAL ADMINISTRATIVE TRIBUNAL 	 a 
GUWAHATI BESCH::GUIJAHATI 

In the matter of 

O.A. No.118 of 2003 
n c !A 	 Fid. Joynal Abedin 	Applicant 

-Versus- 

Union of India &-Or$, 

Respondents 

WRI'FTEN STA`TEMENTs ro,. AND ON-BEHALF OF ~ j 	
DENTS NOS.1 t 2 9 3 & 4, RESP 0 NL 

it  4~C-~ t  5uperintendent of Post Offices, 
Goalpara Division, Dhubri, do hereby solemnly affirm and say as 

h : 1~ 	follows 

That 'I,am the Superinten ent of Post offi, , ea g Goalpara 
Division, Bhubri and as'such fully acquainted with the facts 
and,.circumstances of the case. I - have gone through a cop of the I 	 y 
application ani have understood the contents thereof. Save an - ." 
except whatever is specifically admitted in this written statement 

the other conten-ions and statements may be deemed to have been 
denied. I authorised to file the wri ~ ten statements ,on behalf of 
all the respondents. 

2. 	Thai the respondents have no comments to the statements 
made in paragraph 1,,2..3 and 4.1 of the ap~lication. 

That the statements made in paragraph 4.2 of th- 
application is partiilly correct. The applicant was working as 
E.D.A.(Branch Postmaster)Kushbari B.O. in account with Abhayapuri 
Sub-Post Offics'prior to his appointment as Postman, 

4. 	That with reference to t:h. statements made id paragraph 
4.3 of the application g the respondents beg to state that while 
the applicant was working as E.D.A.(Branch Postmast9r) Kushbari, 
he had submitted Attestation Form containing his full Particulars 

1 	including date of birth, Name of School where he read siInce 15 
years of age, Date from and upto whicli he read in the school ano 

Examination passed. He was identified in the Identity Certificate 
dated 16-6-1969 issued by Mr. K.N. Ban ikya, MLA 9  L.A.-42 t Abhayapur" 

Contd..P/2- 

N1-  
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a 

Declaration for appointment an ,  Descript 
. 
ive particulars were 

duly signed by him and attested by the Prqsident Mererchar Gaon 

Sabha v  P.C. Lengtisinga Dist-Goalparap dated 15-8-1969 duly 

countersigned by the then Inspector of, Post OfficesjDhubri 

dated 18-10-1969. The applicant declared and written his date 
of 

birth in the Attestation Form (Item 7(a)) as 5-3-1943. In the 

Descriptive particulars Form dated 15-8-1969 the applicant declared 

	

and 	written his age on 15-0-1969 as 26 years ~5 months 9 days 	1 .1 

(present). Accordingly his actual date or birth comes after' 

gj calculation as 7-3-1943. The character an , '. antencedent of 

the applicant as per his Declaration in the AtLestation Form 
' 

dated 

10-6-69. in the capacity of E.D.A.0ranch Potktmaster)Kushbari were 

du - ly verified by the Police Authority dated 23-11-1969. 

After his appo, intment as Postman on promotion, no such 

school Certificate stating date of birth as 4-4-1 949 has since 

been submitted. No prayer for correction of date of birth recorded 

in t he Servi e Records was made by the applicant 6  

	

5. 	That with reference to the statements made in paragraph 

4.4 of bbe application t the respondents beg to state that 

confirmation of service of th- Govt, s.ervants were made as per 

Departmental Rules. 

	

6,, 	That with referen e to the statements made in paragraph 

14.5 df th- application,the respondents beg to state that the date, 

Superannuation was determined from the Ist page Entry of the 

Service Book dily admitted by Wd, jayRak the applicant dated 

21-12-1974 with his signature and, attested by the Appointing 

Authority dated 21-12-1974. His date of birth was,declared and 
admitted in the Service Book as 5-9-1943 (in words and figure)., 

Thus the date of Superannuation was correctly written as 30-9-2003 

L 
made in paragraph 

	

7a, 	That with reference to the statements 

4.6 of the application o the respondents beg to state that no such 

Post offices, Goalpara prayer was received by the Supdt. o^~ 

Divisionp.Dhubri. 

	

8. 	That with.reference to th,. ;  statements made in paragraph 

4.7 of th- application t the respondents beg to state that this 

is not based on fact, The 1st page entry in the Service Book was 

made ant written in presence of the applicant with his signature 

and Thumb an,., Finger impressions takenlon 21-12-1974 duly 

Appointing Authority. attested by th 	
Contd../p-3 
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In th Gradation lists Of,the Officials the date of birth 

and date of entry in the service of the applicant were also 

recorded as 5-9-1943 and 19-9-1973 respectively. Thus ths entries 

in th ,  Service Records of the applicant which st ood the test of 

time remained Unchallenged. 

That with reference to the statements made in paragraph 

4.8 of the applicationgthe respondents beg to state that the Supd't o  

i. o f post officesq-Goalpera Division g  Dhabri being the Pension 
der the C.C.S.(Pension)Rulest Sanctioning Authority acted upon un 

of Govt. of India. 

ts ~
made in paragraph That with reference to the statemen Jo e  

4,9 of the application o the respondents beg to state that the Ist 
1 6 	 6 	14 4. 	,f hir4-h of the 

page Entry of the Service BOOK incluuing t a a a 

official was reco-rded.by the Appointing Authority in terms of 

Rule 288 of P&T Financial Hand Book volume-1. Thus the al . 
legation 

ils not based on fact and order. 

That with reference to the statements made in paragraph .  

4.10 of the applicationgthe respondents beg to state-that no such 

Rule is available in S.R. No such request for alteration of date 

of birth under F.R.-56 from th- applicant w as received. 

That with reference to the statements made inparagraph 

4.11 of the application,the respondents beg to state that theedate 

of birth of the applicant was properly recorded in the 1st page 

of the Servi-.e Book in terms-of F.R.-56 and Rule 288 of P&T 

Financial 
I 
Hand Book Volume-1. Accordingly the date of superannua-

tion was correctly calcolated. 

That with reference to the statements'made in paragraph 

4.12 of the application g.
the respondents beg to tate that as per 

relevant records of the applicant j  the date of superannuation 

stanus t~ be 30-9-2003(A/N). 

14 *  That the respondents have no comments to th-!,  statements 

made in paragraph 4.13 of the application. 

15. 	That with reference to the statements made in paragraph 

5.1 of the applicationpthe responden s beg I 
 to state that no 

request for alteration of date of birth was received by the Supdt. . 

of Post offi-~ esp Goalpara Divi ,,ion o Dhubri till issue of lwtter 

dated 6-2-2003 for collection of pension papers* 	Contd..P/4- f 



elzA — 
	

r 
t--  

4 

16. 	That with reference to f- h- startements made in paragraph 

5.2 of the application g tho respondent beg to state that not 

correct. 

17 	That with reference to the statement made in paragraph 

5.3 of the appl 
I 
 ication  . t'he respondent beg to state that the 

confirmat&on of service no certificate regarding',academic 

qualification or certificate of age are required. 

le
i' 	That with reference to the statement made in paragraph 

5.4 of 'the applicationpthe respondent beg to state that not 

corredt, 

That with reference to the statement irade in paragraph 

5.5 of the application,the respondent beg to state that the 

authority acted in right direction under the Departmental Rules. 

That with reference to the statement made in paragraph 

5.6 of the application o the respondent beg to state that t I  he 

allegation is not just and proper. 

That thts respondents have no comment- s to the statement 

made in pasagraph 6 p 7 l,8 & 9 of the appliation. 

That the respondents-beg to state that the claim of 

the applicant fdf correction of the date of birth (5-9-43) 
entered in the 1st page of his Service Book is barred by law 

as such claim was not preferred by him within'5(five)years 

of his entry in the Service'on 19-9-73 as per Note-6 below 
FR-56. The claim o" the applican on the strength of the school 

certificate.issued by the Hbadmaster of Lengti.singa Govto 

Aided M.E.-  School is not maintainable for the fact that the 

certificate was issued only on 21-5-75 and produced after ist 

page of th:,, - ,applicant's Service .Book was written up and attested 

on 21-12-74. The ap plicant accepted the entry of his date of 

birth duly signing the same, 

23, 	That the respondent 'beg to state that as regards Apt 

particulars of documents/certificate on the basis of which 

the date of birth was recorded in the 1st page of Service Book 

as pointed out in the Para-3 of the Chief Postmaster General 

Guwahati letter dtd.15-7-20()3 this is to m * ention that the 1st 

page was filled up by t,he appointing auto',ority in terms of 

Contd. P/5- 
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Rule 288 (c) & 288(d) of P & T Financial Hand Book Vol.-I w;iich 

stipulates that the appointing authority should fill in and 

attest the descriptive particulars on the 1st page. The particulars 

were filled from the personal knowledge of the appointing 

authority of the newly appointed Govt. Servant on the basis am of 

documants/certificate produced at th. time of filling up and 

attestation dtd.21-12-74. No document/certificate is found 

available at present. 

any relief sought 24. 	That the applicant is not entitled t ,  

for in the application and the same is liable to be dismissed 

with costs. 

V E R I F I , C A T 1 0 N — — — — — — — — — — — — 

I p  G.C,, Hazarika t  presently wnvking as Superintendent 

of Post Offices o  Goalpa;ra Division t  Dhubri being the duly 

authorised and .  competent to sign this verifi-ation do hereby 
k 

solemnly affirm and state that the statement made in paragraph 

of the application are true to my knowledge and 

belief, those made in paragraphs .2 	 bedng matter 

of record.ake true tr my information darived there from and 

those made in the rest are humble submission before the Hon'ble 

Tribunal. I havp not suppressed,any material facts. 

AND I sign this verification on this the 	th day 

0 f 

DEPONENT 

CAo,n6z-Q 
Stupdt. of Post OWICOS ~of 
GoalPars Divn. DhUbd 

0000 	 763301 

I 

I 

40 
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L 
IN THE CWTPAL ADMINISTRATIVE TRAUNAL 

GUWAH&TI BENCH 	'OUVAHAT I 

O*A* NO- 118 OF 2003 

Md. Joynal Abedin. 

Appl  cant. 
vs- 

Union of India Ors 

ReMpondents. 

'The. ReJoinder -to the 11ritter Stata~nt filed by 

Re-spondent,  s Nos. 1., 2 1, .3, and 4 ,. 

The humble applicant most respectfully begs to 

state as follows 

10 , 	That the applicant has gone through the copy of 

the written statement filed on behalf of the Respondents 

Nos. 1 to 4 and noted the contents thereof 

20 	That save and except the facts which are specifically 
11 

admitted hereinbe1*4 all other statements made In the rejoinder 

are categorically denied- 

30 	 That in 	to the contents in paragraph of the 

written statement it 1-o~rmost re,spectfully stated that on 

9 .6 .67 the applica,4 was offered a post of extra departmental 

agent (B-D-A-)at Nashbarit Goalpara Sub -Division and there-

after on, successful completion of training he was alloted to 

the post of Postman at Matia t  vide order dated 8.9-73. The 

Contd---#@4* 
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The contents stated in the said paragraph are not correct. 

He denied that he pat signatures on 10.6-69 and 15.8.69 

in the papers i.e. Decleration form t  Descriptive particulars 

and in attestation form as stated by the respondents. He 

never had any occasion to pat his signature as stated by the 

re spon dent s - 

It is to be stated here that with due permission 

of the Hon'ble Tribunal the karned Counsel on behalf of the 

applicant perused the records produced by the respondent and 

the applicant has come to kiow that the record contains some 

paper/documents on uhich basic his date of birth has been 

recorded by the authority. 

It is surprising that in Declaration form and 

Descriptive particulars produced by the respondent ;,the name 

and signatures in that plipers shown as JO'YNAL ABDIN A13MED0 

In fact the applicant never use any capital letters except 

first letter as and when signature requires. Farther his 

title is not Ahmedt Same in  the case of ATTESTATION TORM9, 

here also his signature appears as Joynal Abedin Ahmed- 

In this form two signatures appear, one as Joynal Abedin Ahmed 

and other one as Joynal Abdin Ahmed dated 10.6.69. In this 

form the entry of date, qf birth is shown as 5-3-43- 

Further, he had never any Occasion to give any 

thumb impression on 15.8.69 as appear in the recordshere 

his name and signature appear as JOMTAL ABDIN AHMED* All 

from above it is crystal clear that all the signatures appear  

in  the above papers t  contained in the recordso, submitted by the 

Contd-­­ 494 
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, respondents are not the signatures of the applicant. 

~ i 

	

	 FUrther the applicant categorically denied that 

~ he never produced the school certificate. It is replied that 

in fact he produced the original school certificate showing 

his age at the time of appointment. He also made application 

'for correction of date of birth immediately after ltiowledge 

of wrong entry of his date of birth. 

It is pertinent to mention here that after regular 

I a . ppointment of the applicant in. 1973 and as directed by the 

Inspector of the Post Offices, (Respondent No-4 )# Goalpara - 

Division vide letter dated 3-5-75  as annexed in original 

application as Annemre-II v  the applicant submitted duly filed 

up Declaration fom and school certificate dated 21-5-76 ba~~et~ 

the authority baSere and thereafter his service vas confirmed 

vide order dated 25-6.76. 

4. 	That In reply to the contents in parag-mPhs 6 to 8 

of the written statement your humble applicant most respectfully 

states that the contents the-yein. are not correct. The authority 
1~ 

dis not take any signature from the applicant when service Book 

-,ras opened. As per service Pale the Service Book of Govt. 

Servant shall have to be opened after taking due. signatuye of 

the person concern but in. the instant case till today no signature 

-t- In. Service Poll am a signa-has been taken from the applicar 

ture dated 21.12.74 appears against the place of signatui:6 of 

in fact that vas not the signature of the Govt - Servant but 

applicant where in the date of birth sholm as 5-9-43- The said 

service book -was opened without the applicant's presence and 

due signature of the applicant. 

Contd*4P*@0* 0 

4 



-4 -  

I 	 The gradation list neither published nor served 

to the person concern so as to enable to object if any. 

Further he immediately made his representation 

-dated 25.2-94 after coming to 10iol-I the wrong entry of date of 

birth but that was also not in office record as stated by the 

respondents . Thus thereby it is established the wrong manage-

ment and improper maintenance of the GwA. documents/papers 

of the Govt - Servant. 

50 	 That in reply to the contents made in paragraph 

9 to 23 it is replied that the date of birth of the applicant 

was recorded wrongly as 5-9-43. He never shoved the date of 

birth as 5.9-43 rather he produced the original school certificatep 

.dated 25.6 .76 (Annexure TIV to the application )* He reiterate 

.and re affirm the statements that he duly submitted his age 

c.ertificate by showing 4.4-49 at the time of his appointment. 

It is unfortunate that all the documents and papers including 

the corresponding letter for confimation dated 3#5-76 and 

25.6*76 along with the school certificate are not available 

in the office record which mere submitted by the applicant 

long back. 

6. 	That the applicant begs to state that he had an 

~mpression that his date of birth might have been corrected Ly V%A- 
0~~ o h;~~ 
and if not, then definitely there would have been any reply 

The applicant only read upto (;lass VIII and is ignorant 

Contdoeee a** - 
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1~.. - , 

about the consequences for not having the application in 

proper time in appropriate forum 
- Hence your Lordship's 

4 ",% 
may be pleased to condone the delay caused in, filing the 

application* 

That under the facts and circumstances of the 

case the original application deserves to be allowed by 
quashing the impugned letter dated 6.2-2003. 

Ve rificat icn ........ 6 
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C A T 1 0 N 

It Md. Joynal Abedin t  son of late Saman Ali 

at present post'man g  Rajapara t  Sab-post office t  Goalpara,, 

District Goalpara P Assam t  aged about 54 years do hereby 

solemnly affixv and verify that the statements made in 

paragraph 1 r  29  5P 6 are true to my knowledge, those made 

in paragraph 3 and 4 are true to m y 4formation derived 

therefrom which I believe to be true and the rests are 

humble submission before this Ron"ble Tribunal and I sl . gn 

this verification on this the 29th August., 200 53 at Guwahati. 

gnature 

M 

4 


